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INTRODUCTION 

I, the Chairman of the Railway Convention Committee, 1960, 
having been authorised by the Committee to present the Report on 
their bebalf, present this Report. 

2. The recommendations of the Convention Committee, 1954, 
which were approved by the Lok Sabha on 16th December, 1954 and 
the Rajya Sabha on 21st December, 1954, inter alia, laid down that 
a Parliamentary Committee should review the rate of dividend to-
wards the end of the quinquennium 195~1960 and suggest for the 
years following it, any adjustment considered necessary, in the light 
of the situation obtaining then. The 1954 Convention covered the 
period up to 31st March, 1960. This period was, however, extended 
by one year, i.e., up to 31st March, 1961, with the approval of the 
Parliament through a Resolution passed in the Lok Sabha on 28th 
April, 1959 and in the Rajya Sabha on 8th May, 1959, as it was con-
sidered by the Railway Ministry that it would facilitate a more accu-
rate appraisal of the Railways' financial position, obligations Ilnd 
surplus resources in the context of the Plan if future Conventions 
synchronised with each Plan period. A Committee of both Houses 
of Parliament was therefore constituted this year in pursuance of 
the following Resolution adopted by the Lok Sabha on the 22nd 
April, 1960 and concurred in by the Rajya Sabha on the 28th April, 
1960: I 

"That this House resolves that: I 

(i) A Parliamentary Committee consisting of 12 Members of 
this House to be nominated by the Speaker be appoint-
ed to review the rate of dividend which is at present 
payable by the Railway undertaking to the General 
Revenues as well as other ancillary rootters in connec-
tion with the Railway Finance vis..a-vis the General 
Finance and make recommendations thereon by the 
30th November, 1960; and 

(if) that this House recommends to the Rajya Sabha to agr~ 
to associate six Members from that Sabha with the 
Committee and to communicate the names of the Mem-
bers 80 appointed to this House." 
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3. At their first sitting held on the 14th September, 1960, the Com-
mittee drew up the undermentioned list of subjects for examination 
with reference to the above Resolution and asked the Railway Board 
to furniJh detailed memoranda thereon: 

(I) A review of the working of the Indian Railways during the 
six years 1955-56 to 1960-61, that is, the five year period covered 
by the "Railway Convention Committee, 1954 (1955-56 to 1959-60) 
plus the one year of extension approved in Resolutions of the two 
Houses of the Parliament in April-May, 1959. 

(il) The ftnancial prospects of the Railway undertaking for the 
five year period 1961--$, on the basis of the present rates and fares 
and the anticipated! increase in traftlc during the Third Five Year 
Plan, and whether the anticipated net revenue would be suftlcient-

(a) to meet the increased appropriation to Depreciation Fund 
annually which is becoming necessary; 

(b) to pay the dividend to General Revenues at 4 per cent 
on the steadily Increasing capital-at-charge; and 

(c) to leave suftlcient net surplus for credit to the Develop-
ment Fund from which are financed certain works 
which Il1'e essential but not remunerative. 

(iii) Assuming that the present method of contribution to General 
Revenues in the shape of a fixed dividend---expressed as a percentage 
inclusive of the element of interest---on the loan capital invested in 
the railway undertaking aa computed annually, is to be preferred to 
any other method, whether this rate of 4 per cent on the Railways' 
capital-at-charge payable to General Revenues requires to be revised; 
if 10, what should be the revised rate and how should it be met by 
the Railways? 

Having regard to the rate of growth of the Railways' capital-at-
charge, what adjustments, if any, are called for in order to eliminate 
the element of over-capitalisation for the purpose of working out 
the dividend payable to the General Revenues, further to those which 
were recommended by the Railway Convention Committee, 1954. 

(iv) The rate at which contribution to the Depreciation Reserve 
Fund should be made. in order to ensure that adequate funds are 
available for renewals and replacements of railway assets. 

(v) Whether any alterations in the existing rules of allocation of 
railway expenditure between Capital, Revenue. Depreciation Reserft 



a 
Fund and Development Fund, are considered necessary in the liIht of 
actual working? 

(vi) In particular, having regard to the fact that, duriDI the period 
of the present Convention, the railway surplus has been inadequate 
to permit appropriations to the Development Fund su1licient to meet 
the charges to such Fund-with the result that exiltm, balances have 
been wholly liquidated and a further sum has had to be borrowed 
from General Revenues-and the unlikelihood of the .urplus materi-
ally improving in the Third Five Year Plan period, what change 11 
called for in regard to the incidence of works at present charged to 
the Development Fund and the method of ftnancing them? 

(vii) Whether the operating 1088 incurred by the Railways on atta- "" 
tegic lines should be deducted from the contribution calculated for 
payment to General Revenues? 

(viti) The desirability of creating an amortisation fund. 

(ix) Whether the existing practice of expreuiDg the rate of divi-
dend in terms of a percentage on the capital-at-charge and the amount 
being paid annually through a fixed rate mould continue? 

4. The Committee also directed the Financial Commillioner (Rail. 
ways) to furnish the following information: 

(1) The capital invested on strategic lines. 

(11) The capital invested on the construction of quarten for the 
Railway staft and the return (house real, etc.) therefrom 
during the last 5 yean. 

(iU) Statement showing conceutona given by the Railwaya to 
other Government Departments and Public UndertaJdnp 
e.g., Military TartJ! Rates, Reduced TarUf on Indu.trial 
Raw Materials, etc. 

(iv) The fioating assets (stores) of the Railways. 

(v) The amount of loan received from the World Bank, the rate 
of interest payable thereon and terms and eonditiOll8 of 
repayment. 

(vi) The extent of over-eapttalisation on the Railway •. 

(vii) The amount of passenger tax collected by the Railways 
during the years 1958-59 and 19S9-60. 
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The Committee also desired to be furnished with a note OIl the 

ftnancial working of Nationalised Railways in some of the Weltem 
countries like U.K., Belgium, France, etc. with special reference to 
the mode of their contribution to the Exchequer. 

5. At their sittings held on the 7th and 9th November, 1960, the 
Committee considered the memoranda and infonnation (referred to 
in paras 3 and 4 above) submitted to them by the Railway Board and 
the Financial Commissioner's Review. After reviewing the financial 
prospects of the RailwaYI and the pattern of relationship between the 
Railways and General Finance for the next five years the Committee 
formulated their conclusions which are set forth in Part n of this 
Report. 

6. The Committee have also examined two points as regards inter-
pretation of certain matters arising out of recam.mendations maae in 
the reports of previous Convention Committees vide Part m of this 
Report. 

7. A statement showing the summary of the principal recommen-
dations of the Committee is also appended to the Report (Appendix 
m). 

8. The Committee wish to place on record their great appreciation 
of the valuable assistance rendered to them in the course of their deli-
berations by the Railway Board, the Financial Commissioner, (Rail-
ways) and their staff. 
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The Railways have met their obligations of payment of dividend. 
to the General Revenues at the rate of 4 per cent prescribed by the 
Railway Convention Committee of 1954. They have also made a con-

/ tribution at the rate of Rs. 45· crores per annum to the Depreciation 
Reserve Fund since 19~56. To meet these obligations and to 
balance the steadily rising working expenses, the Railways had to 
raise the freight rates in this period. Even so, the net surpluses 
earned and credited to the Development Fund have proved inade-
quate to meet the expenditure to be met from this Fund and it be-
came necessary to take temporary loans from General Revenueat 
aggregating to about Rs. 33 crores in the three years 1958-69 to 
1960-61. 

10. According to a statement (Appendix I) furnished by the 
Railways showing the Financial forecast of the working of the 
Railways during the next quinquennium 1961-66 whim synchro-
nises with the Third Five Year Plan, the position is as follows: 

From the gross surplus of about Rs. 808 crores for the five year 
period (viz., gross traffic receipts-Rs. 2701 crores less working ex-
penses Rs. 1893 crores) the Railways will have to meet-

(1) the dividend to General Revenues, which would amount 
approximately to Rs. 364 crores if the rate of dividend 
is continued at 4% and to Rs. 387 crores if it is raised. 
to 41 per cent.; 

(U) expenditure of as. 60 crores on Open Line Works 
Revenue; and 

(iii) Rs. 350 crores as appropriation to the Depreciation 
Reserve Fund to cope with the anticipated level of 
withdrawals from this Fund in the Third Plan period. 

In addition, an expenditure of about Rs. 115 crores is contemplat-
ed on works chargeable to the D~velopment Fund which will have 
to be found from the net surplus. To the extent the net surplus 
available is .found to be inadequate, it will be necessary to resort to 
the expedient of taking temporary loans from General Revenues. 

11. The Financial Commissioner (Railways) made the following 
specific suggestions in his Review which he placed before the 
Committee: 

(1) The annual loss in the working of strategic lines may be 
borne by General Revenues, as was being done from 

·Tbe ConveJltlon Committee or I9~4 recommended. contribution .t the rate of 
RI. 35 eTOIleS per annUlJl to this Fund on lhe bai. of the loreaut ftll'uJahecl '0 tbeaa by 
the Railways. 

tThil expedient had been Ngeated by the Convention Commitlee of 1954 1n pua 
30 of their Report. 
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1924. until partition resulted in all the then existing 
atrategic Railways going to Pakiatan; 

(ii) In computing the Capital-at-charge, after making adjust-
ments for over-capitalisation and for new lines as 
recommended by the Railway Convention Committee, 
1954, the Capital-at-charge of the North-East Frontier 
Railway, other than the clearly strategic portions 
thereof, may be taken also as being unproductive capital 
on which interest at the average borrowing rate charge-
able to the Commercial Departments may be paid and 
not the full rate of dividend; 

(iii) The appropriation to th~ Depreciation Reserve Fund from 
Railway Revenues may be increased from Rs. 45 crorea / 
per year as at present to an average of Ra. 70 crore. 
per year for the 5 years 1961--66; 

. (iv) <a) The present rules for aUocation of Railway expencU-
ture, between Capital, Revenue, Depreciation Reserve 
Fund and Development Fund may be maintained 
without alteration in the period 1960-61; 

(b) The existing provision for temporary loans from 
General Revenues to finance· the Railway Development 
Fund may continue in the next quinquennium, where-
ever the. net Railway surplus is not sufticient to meet 
the cost of works chargeable to the Railway Develop-
ment Fund; 

(c) The Development Fund, besides meeting the coat of 
Labour Welfare Works and works of operating improve-
ment the remunerativen£68 of which cannot precisely 
be detennlned, may include an allocation of RI. 3-
crores per annum for Users' amenities as hitherto; and 

(v) The existing Passenger Tax may be merged with fare. 
while requiring the Railways to make a fixed contribu-
tion far the benefit of the States in the next quinquen-
nial period 1961-66 hued on past collections. 

The Financial Commi88ioner(Railwa,.) al80 pointed out that, 
UDder the 1954 Convention Committee'. Report, only the coat of 
such new linea as were taken up for con.tfUCtlon from 1 .•. 55 is 
charged to capital; the cost of new UDes under conatruction on that 
date is allocated under the earlier proviaioIl8 of the 1949 Convention 
Committee'. Report, in terms of which unreDlunerattv. new lines 
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were financed from the Development Fund. The Financial Com-
missioner (Railways) suggested that, in order to liquidate the 
loans taken from General Finance for the Development Fund upto 
31.3.1961, an ad hoc adjustment may be made from Development 
Fund to capital of the cost of a.U new lines under construction on 
1.4.55 hitherto charged to Development Fundi any liability still re-
maining could be repaid from out of the balances in the Revenue 
Reserve Fund. 

12. The Committee deal below with the various issues raised in 
the above suggestions made by the Financial Commissioner (Rail-
ways) and the Memoranda furnished by the Railway Board. 

Bate of Dividend 

13. The task primarily before the Committee was to determjne 
the form and quantum of the annual contribution to be made by 
the Railways to General Revenues for the next quinquennium 1961-
66. The experience during the ll-year period from 1.4.1950 to 
31.3.1961 has shown that the payment to General Revenues of an 
annual dividend at a fixed rate, which includes an element of con-
tribution over and above interest charges has worked satisfactorily 
on the whole. Any other arrangement will mean indefiniteness 
in regard to the annual contribution which the Civil estimates could 
expect from the Railways which will not be advantageous to the 
Railways and General Revenues alike. Therefore, in the opinion 
of the Committee, the present mode of contribution by the Railway. 
to General Revenue. does not call for any change in the nezt five 
Slear •. 

14. As regards the :rate of dividend, the rate of four per cent 
recommended by the Railway Convention Committee, 1949, was 
continued by the 1954 Convention Committee for the next quinquen-
nium also having regard to the average rate of interest prevailing 
in 1954-55, viz., 3'17% as compared to 3'18% obtaining in 1949-50. 

/ 15. One view put forward was that keeping in view the forecast 
of the financial position of Railways for the next five years (Appen-
dix I) the rate of dividend should be maintained at the existing 
figure of 4%, if not reduced. In support, it was urged that with the 
existing level of fares and freights the anticipated net railway 
surplus after paying dividend at the rate of 4% would be about 
Rs. 34 crorea only which would leave a big gap to be bridged in 
order to meet the cost of works to be charged to Development Fund. 
Any increase in the rate of dividend will aggravate the situation. 
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Further, in addition to paying dividend, the Railways as a public 
utility concern, are making indirectly sizeable contributions to 
General REvenues by way of concessions in tarill rates to the P. II. T. 
and Defence Departments and to toe national economy by charg-
ing comparatively low tarill rates for the haulage of coal, foodgrains, 
industrial raw materials, etc. which should not be lost sight of. 
The other view was that the average rate of interest. has hardened 
since 1954-55 and now stands at a' 58%. It is likely to go up still. 
Besides the interest, the dlvidend paid by Railways included an 
element of contribution to General Hevenues of about 0'8% in t.he 
past decade. General Revenues will certainly expect this contribu-
tion in the next quinquennium also inasmuch as the contribution 
by Ra.llways bas been assigned a specific place in the raising of the 
resources tor the Third Pian. Further, in respect of loans obtained 
specltically for the Railways from the World Bank since 1~57 

(amounting to Rs. 140' 5 crores) the rate of interest varied from 
frt>j H% to 1)% (Appendix 11). This has to be taken note of, even 
thougn techmcally the loans are to the Government of India and 
not to the Railways, and the Railways' liability to the General 
Finance of the Government of India is determined by the general 
rate of dividend fixed for each quinquennium. There was, there-
fore, a strong case for increasing the rate of dividend to 41% if not 
to 4i%. Taking into account both the view-point., the Commi,". 
C01'&8&cer that Phe rClte of di.vidend to ~ paid by the RaUWCly, to 
GeneTCll Revenues .hould be fized ca 4' 25% during the fi,t>e "ear, 
1961-66. The" alao feel thea certain conceanon. are nece"ary for 
easing the way. and means position of the Railway., as ind&eClUd tn 
the paras that follow. 

(1) Los. on Btrategic tinea-

16. Prior to 1-4-1949 the interest on Capital-at-charge and the lou 
in the working of these lines was borne by General Revenues. The 
Capital-awharge of strategic lines is at present alao exempt from 
payment of dividend as accepted by the Convention Committee. of 
1949 and 1954. The 1949 Committee did not touch upon the question 
of operating loss on strategic lines as there was only one such line 
under construction then. The 1954 Committee deferred their recom-
mendations on this issue in view of the fact that the annual lou on 
such lines, then existing, was insignificant. It has been urged that 
the matter has now assumed importance as the operating loues on 
such lines are anticipated to be about RI. 1'15 croreI per annum 
during the next Plan period. The Committee accept the mgl1enkm 
a.r reasonable and recommend that the annual 10 .. on the working 
of the strategic Line, .hould be borne by the General Revenue •. 
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(if) North-Eut Frontler Railway-

17. It has been urged by the Railways that the North-East Fron-
tier Railway, which was created as a separate zonal administration 
in 1958 ~d was not being operated entirely on commercial considera-
tions merits a special treatment in the matter of payment of dividend 
on the capital outlay thereon. On the lines of the principle accepted 
by the Railway Convention Committee, 1954 according to which only 
the interest equal to the average borrowing rate of the Government 
should be charged on the portion of the capital structure computed 
as representing the extent of over-capitalisation (which is not 
strictly revenue-earning capital), it has been suggested that the capi-
tal-at-charge of the North-East Frontier Railway, other than the 
clearly strategic portion thereof, should be regarded as not wholly 
productive and only the interest at the average rate of borrowing of 
the Government should be paid thereon by the Railways to General 
Revenues. The Committee accept this suggestion and recommend 
that till such time as the line becomes productive or the next Con-
vention Committee review the position, whichever is earlier, the rate 
of dividend payable on the capital-at-charge of the North-East Fron
tier Railway should be at the average borrOWing rate of Government. 

Contribution to the Depreciation Reserve Fund 

18. Having regard to the expansion of the Railway undertaking 
and the then anticipated requirements of maintenance and replace-
mentand renewal of assets the Convention Committee, 1954 had 
recommended an increase in the rate of contribution to the Deprecia-
tion Reserve Fund from Rs. 30 to Rs. 35 crores per annum as suggest-
ed by the Railways on the basis of financial forecast for the years 
1955--60. The Second Plan was formulated in 1955 and it was 
realised by the Railways that, considering the extent of arrears of 
rehabilitation, the expenditure from the Fund would be of the order 
of Rs. 293 crores in the Second Five Year Plan period as against the 
contribution of Rs. 175 crores suggested to the Convention Committee 
1954. The contribution to the Fund was, therefore, raised from Rs. 35 
to Rs. 45 crares per annum at the beginning of 1955-56, after obtain-
ing the approval of Parliament. The actual withdrawal from the 
Fund is, however, likely to be about Rs. 319 crores, i.e., 8 to 9 per 
cent higher than the amount originally anticipated. This difference, 
it has been stated, is due to the steady increase in wages and in the 
prices of materials. 

On the basis of forecast of the estimates of expenditure from the 
Fund during the Third Five Year Plan, the Railways expect that the 
expenditure on replacement of assets would be about Rs. 350 crores 
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which on the basis of the annual average during the next quinquen-
nium works out to about 3.8 per cent of the average capital-at-eharge. 
The Railways have accordingly suggested that the contribution to 
the Depreciation Reserve Fund should be Rs. 350 crores, i.e., at the 
average rate of Rs. 70 crores per year. The Committee consideT this 
estimate based on. a realistic forecast of requirements as ,.easonable 
and ,.ecommend that the total contribution to the Depreciation 
Reserv.eFund may be Rs. 350 croTes during the next qumqJ'nnium. 

l.. 

Rules of Alloeatien of RaIlway Expenditure 

19. It has been stated by the Railways that the existing rules of 
allocation of Railway expenditure between Capital, Revenue, Depre-
ciation Reserve Fund and Development Fund based largely on the 
recommendations of the Railway Convention Committee, 1949 as 
amended by the Convention Committeer 1954 in paras 24 to 28 of 
their Report were satisfactory and be retained without any modiftca-
tion during the next five years. 

The Committee are inclined to accept this suggestion. 

Financing of the Development Fund by means of temporary 108DI 
frem General Revenues 

20. The Railway Convention Committee, 1954 had recommended 
in para 30 of the Report that in the event of the Development Fund 
not being in a position to meet the programme of expenditure from 
its resources, monies should be advanced from General Revenues as 
temporary loans on which the Railway should be required to pay 
interest at the average borrowing rate chargeable to commercial 
Departments. The Committee note that expenditure from the Fund 
has generally exceeded the accretiontherrto and that it is expected 
to close with a deficit of Rs. 33'46 crores ai"the end of 1960-61. Tern- / 
porary loans have, therefore, been taken during the years 19~9 to 
1960-61 to wipe off this deficit. The position will continue to be 80 
in the next five year period. 

It was brought to the notice of the Committee that the Comptrol-
ler and Auditor General had questioned the advisability of financing 
the Development Fund by temporary loans from General Revenuea. 
He had suggested that the Fund should rely only on Revenue 1Ul'-
pluses and that, therefore, the expenditure therefrom should be 
restricted to amounts available and for purposes for which the Fund 
was originally created. While the Committee appreciate the views of 
the Auditor General they doubt whether during a period of develop-
ing economy it will be practicable to implement his suggestion. 
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The Committee are averse to the curtailment or limiting of 
expenditure on works met out of the Development Fund which tn 
their opinion are as important as additions financed from Captital. 
They, therefore, see no alternative but to continue this facility 
to the Ra.ilwa.ys during the next five years a.lso unless the net 8U7'-
plus is able to meet in fun the requirements of the Development 
Fund. (See paras 22 & 23). 

The Committee, however, endorse the proposa.l of the Financial 
Commissioner (Railways) tha.t the outstanding liability of the 
Development Fund to the General Finance as on 31-3-1961 should be 
liquidated in the ad hoc manner indicated in the last Stlib-para. of 
para 11 above, so that the Railways could start on the Third Plan 
period with a clean slate in regard to this liability. 

21. They also recommend that the Rai.lway Development Fund, 
besides meeting the cost of La.bour Welfare Works, etc., should in
clude a minimum allocation of Rs. 3 cTores per a.nnum for Users' 
amenities as hitherto. 

Mer,er of Passen,er Fare Tax in Railway Fares 

22. The Committee have reoommended in paras 16 & 17 above 
that the annual loss in the working of the strategic lines may be 
borne by the General Revenues and that the capital-at-charge of the 
North-East Frontier Railway, other than the clearly strategic por-
tions thereof, may be considered as unproductive capital on which 
interest at the average borrowing rate chargeable to Commercial 
Departments may be paid in place of the full rate of dividend. 
The Financial Commissioner (Railways) has pointed out in his Re-
view that even with this relief the increase in the net Railway sur-
plus will not be appreciable. In his opinion, any substantial bridg-
ing of the gap between the net Railway surplus and the needs of 
the Development Fund in the next quinquennium so as to reduce the 
quantum of temporary loans from General Revenues will be feasi-
ble only if the entire proceeds of the passenger tax collection in the 
period 1961-66-expected to be about Rs. 70 crores-can be made 
available to the Railways. In support of his contention, he has 
stated that the tax was introduced in September, 1957, when the 
results of the year 1956-57 showed a sizeable net Railway surplus 
(Rs. 20.22 crores) which had. not been maintained in subsequent 
years and could not also be anticipated during the next quinquen-
nium. This levy has limited the scope for raising passenger fares 
and there has, theref.are, been no increase in passenger fares during 
the period 1955-61. He has, however, recognised that the State 
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Governments to wliom the proceeds from this tax are distributed, 
are likely to have reckoned this source of income in computing 
their resources for the purpose of the Third Plan and has therefore, 
suggested a way out viz., that the tax at the existing rates, might 
be merged with the passenger fare from 1-4-1961 and the State 
Governments might continue to get from the Railways, through the 
General Revenues, a fixed amount in the nature of a subvention in 
the next five years based on the average annual collection in the 
period 1957-61 or on the highest collections in any of these years, 
as may be decided. The suggestion is also claimed to have the 
merit of simplifying the existing arrangement for collection and 
eccountal of the tax and the cost thereof-about Rs. 8 lakhs per 
year-will also be saved to General Revenues. 

23. The Committee after careful examinati011., considered the 
a&ooe ruggestion as reasonable. They therefore, recommend that 
tke fixed 4mount payable by the Railways may be Rs. 12·50 crora ... 
per year during tke quinquennium 1961-66 representing tke 4Hr4ge 
of the figures Rs. 12· 24 crores and Rs. 12· 77 crores which were the 
actual collections for the years 1958-59 and 1959-60 respectively 
which are the completed years immediately after the introducti011. 
of the tax during 1957-58. 

Creation of an Amortisation Fund 

24. The need fur creating an Amortisation Fund and the extent 
to which the capital-at-charge of the Railways should be written 
down was considered by the Railway Convention Committee, 1954. 
While that Committee agreed that amortisation would eventually 
be of benefit to the Railways, they were of the view that having 
regard to the tight financial position of the Railways the time wu 
not yet ripe for amortisation. They suggested that this question 
might be taken up at the time of the following reviBion of the Con-
vention. The financial forecast for the next five yeers shows that 
the position remains essentially the same. According to the Rall-
ways the net surplus will be insufficient even to meet the needs of 
the Development Fund during that period. 

While the Committee appreciate that the financial position of the 
Railways during the next quinquennium will not be favourable for 
~ creation at an Amortiaa&ion Fund, they neverthelus feel. that 
thia questi011. should not be lost Bight of inannuch 41 in the contezt 
of the repatri4tion of 4U tke doll8r loans, it wUI ClllUfM imporfcrnce, 
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MiseeJ]aneous 

25. Two points of interpretatkm arising oUt of recommendations 
of earlier Convention Committees were referred to this Commit-
tee for clarification. 

(i) Moratorium on new lines-

26. The Railway Convention Committee, 1954 had recommended 
in para 19 of their Report that the dividend payable to the General 
Revenues on the capital-at-charge of the new lines should be com-
puted at the average borrowing rate charged to the commercial 
Departments and also that a moratorium be granred in respect of 
dividend payable on the capital invested on the new lines during 
the period of construction and up to the end of fifth year of their 
opening for traffic, the deferred amount being paid from the sixth 
year onwards in addition to the current dividend out of the net 
income of the new lines. At the instance of the Comptroller & 
Auditor General the Railway Board have asked for clariftcation by 
the Committee of the precise scope of the recommendation so as 
to indicate-

(a) Whether the deferred dividend should be paid from the 
sixth year onwards irrespective of the availabiHty of a 
surplus net income from the new lines, in the same 
way as the current dividend on these lines is now being 
paid without reference to the net income from those 
lines; 

or 
(b) whether the deferred dividend should be paid only if 

the net income of these new lines leaves a surplus 
after tihe payment of the current dividend, in which 
case there may be a possibility of the period of mora-
torium being extended indefinitely depending on the 
remunerativeness of the lines. 

The Commuttee are of the view that the deferred dividend should; 
be paid from the sixth year O'Itwards O'Itly if the net income of the 
MW lines leaves a surplus after the payment of the current divi-
dend. 

(il) Revenue Reserve Fund-
27. The Revenue Reserve Fund was credited with Rs. 2'08 1a1ms 

in the accounts for 1955-56 in accordance witih the rules of alloca-
tion of expenditure in force during the war years. The Public 
Accounts Committee raised a doubt as to whether allocation of ex-
penditure to Revenue Reserve Fund under the old rules was in 
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order even after the Railway Convention Committee, 1949 had indi-
cated the allocation of .expend.i.ture to and from this Fund (Vide para 
6 of 15th Report of the Public Accounts· Committee 1958-59). They 
suggested that Government should place the matter before the next 
Convention Committee so that they could indicate the precise scope 
of their recommendation vis-a.-vis works in progress on 1-4-50 from 
.hieh.date the 1949 Committee's recommendation came into force. 
The cOmmittee have examined this matter carefully. They find 
that in the past, as a rule, for the sake of convenience, changes in 
the rules of allocation have not been applied to works in progress. 
The Railway Board have also pointed out that, in the case under 
consideration the adjustments had originated prior to 1-4-46 and 
with the supplementary adjustments made after 1-4-50, the position 
of the Funds would be the .same as if the expenditure thereon had 
been fully and correctly adjUsted in the earlier years. The flnanclal 
effect of the supplementary adjustment has also not been substan-
tial and such cases will be rare. 

The Committee consider the explanation of the Railway Board 
as satisfactory. 

The 25th November, 1960. 
Agrahayana 4, 1882 (Saka.). 

HUKAM SINGH, 

Chairman, 
Railway Convention Committee. 
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APPENDIX m 
Summary of the principal recommendations of tlu Raiiway Conwnlion 

Committee, 1960 

s. No. Para of Recommendations 

2 

4 

5 

6 

7 

the Report 

2 3 

13 In the opInIOn of the Committee the present mode of 

15 

J6 

17 

18 

19 

20 

contribution N. a fixed rate of dividend by the Railways 
to General Revenues does not call for any change in 
the next five years. 

The rate of dividend to be paid by the Railways to General 
Revenues should be fixed at 4 ·25% during the five 
years 1961-66. 

The annual loss in the working of strategic lines should 
be borne by General Revenues. 

The Committee accept the suggestion of the Railway 
Board that the Capital-at-charge of the Nonh-East 
Frontier Railway, other than the clearly strategic por-
tion thereof, should be regarded as unproductive and 
recommend that till such time as the line becomes 
productive or the next Convention Committee review 
the position, whichever is earlier, the rllte of dividend 
payable on the Capital-at-charge should be at the average 
borrowing rate of Government. 

The total contribution to the Depreciation Reserve FWld 
should be Rs. 350 crores during the next quin-
quennium. 

The Committee are inclined to accept the suggestion 
that the existing rules of allocation of Railway 
expenditure between Capital, Revenue, Depreciation 
Reserve Fund and Development Fund might be re-
tained without any modification during the next five 
years. 

The Committee afe averse to the cunailment or limiting 
of expenditure on works met out of the Develorment 

23 



1 

9 

10 

11 

24 

3 

Fund which in their OpinIOn are as important as ad-
ditions financed.. from Capital. They, therefore, &(.e 
no alternative but to continue the facility of providing 
temporary loans from General Revenues to finance 
the Railway Development Fund during the next five 
years, unless the net surplus is able to meet in full the 
requirements of the Fund. 

The CoJIUllittee endorse the proposal of the Financial 
CoJIUllissioner (Railways) that the outstanding lkbility 
of the Development Fund to the General Finance as 
on 31-3-1961 should be liquidated in the ad hoc manner 
inaicated in the ,laSt sub-para of para II of this Report 
so that the R.ailways could start on the Third Plan period 
with a clean slate in regard to this liability. 

21 The CoJIUllittee recommend that the Railway Develop-

24 

ment Fund, besides meetin, the cost of Labour Welfare 
Works etc., should include a minimum allocation of 
its. 3 crores per annum for Users' amenities as hither-
to. 

The suggestion made by the Railway Board that the 
passenger tax; at the existing rate might be merged 
with passenger fare from 1st April, 1961 and that 
the State Governments might be paid a fixed amount 
based on the average collections in the period 1957-61 
is reasonable. The Committee recommend that 
the fixed amount payable by the .Railways may be 
R.s. 12' 50 crores per year during the quinquennium 
1961-66 representing the average of the actual collec-
tions for the years 1958-59 and 1959-60. 

While the Committee appreciate that the financial posi-
tion of the Railways during the next quinquennium 
will not be favourable for the creation of an Amortisation 
Fund, they nevenheless feel that this question should 
not be lost sight of inasmuch as in the context of the 
repatriation of all the dollar loans, it will assume im-
portance. 

With reference to the recommendation of the Railway 
Convention Committee. 1954. contained in para 19 
of their Report, the Committee are of the view that the 
deferred dividend on new lines should be paid from the 
sixth year onwaros only if the net income of the new 
lines leaves a surplus after payment of the current 
dividend. 



LlST OP AUTHORISED AGENTS POR THE SALE OF PAlU.IAMENT AllY 
PUBLICATIONS OF TIlE LOK SABHA SECRETARIAT, NEW DELHI-I 

------ - .,- --- ._._-' 
Agency Name and addreb~ Agency 

Nu. of the Agent No. 
Name and address Agency Name and add~88 

of the Agent of tlle Agent No. 

I. Jnin Book Agency, Con- zoo The English Book Stores, 37. Amar Kitab Ghar, Diagonal 
naughl Place, New Delhi. 7-L, Connaught Circus, Road, Jamshedpur-I. 

2. Kitabiltan, 17-A, Kamla 
New Delhi. 

Nehru Road, Allahabad. 21 Rima Krishna & Sons, 16-
38. Allied Traders, Motia Park, 

Bhopal. 

3. Britlah Book Depot, 84, 
Hur~'.t&anj, Luclmow. 

B, Cotlnaught Place, New 
Delhi. 

Z2. InternatiorUll Book House 

39. E. M. Gopulkrishna Kone, 
(Shri Gupsl Mahal), Nonh 
Chitrai Street, Madura. 

4· Imperial Bo<,k Depot, 268, Private Ltd., 9, Aah Lone, 
Main Street, POOllll Camp. Hemby. 40. friends Book House, 

Th P I B k D M. U., Aliaarh. 
5. e opu IIr 00 epot 2, Laklhmi Book Store, 4Z, 

(Regd.), Lllmington ROlld. M. M. Queenaway, New 41. Modem Book House, l86. 
BombaY-i. Delhi. Jawahar Gan;, JabBlpur. 

I,. H Venkatar miel & S ns 42. M. C. Sarkar & Sons (1') 
'. .. II 1 u, 24. The Kalpana Publilhen, Ltd., 14, Bankim Chatterii 

NVldyamdlu H~ok Depot, TrichinopolY-3. S-t, Calcutta-1 1 • ew Statue Cnck, Mysore. ...... ~ 

7. Internatillnal BO(,k House, l$. S. ,K. Brothen, I$A/6S 43. People'~ Book House, B-l-
Main Roau, Tri\undrum. \\:. E. A.~ Kuol Ba,h, 829/1, Nizam Shahi Road, 

8. Tht l'r~sidency 1kok ~up· 
plies, 8-C, l'ycrofl's Road, 
Tliplicane. Madras-5. 

New Delhl-5. Hyderabad Dn. 
26. The International Bool< Ser-

vice, Deccon Gymkhana, 44· W. Newman & Co. Ltd., 
l'oona-4. 3, Old Court IlollKr Street, 

Calcutta. 
". AlTTln Ram & Som, Z7. Bahri Brothers, 188, Laj-

pat Rai Market, Ddhi-6. 45· Thacker Spink & CU. (J93f<) Kashmer< G81~, Delbi.-·6 
10. Book Centre, Opp. Putna 

College, l'ama. 
l8. City B('okscllers, Sohan-

ganj Street, Delhi. 

Private Ltd., 3, Esplanad,' 
East, Calcutta- I . 

II J . M. Jail'S So Brothers, 1'1 N' I 1 II 46. HinduMan Diary I'uhlilheffl. 29· Ie aoona .aw ouse, Mork('1 Street,. Secundcra-' 
Mori G~lc, Dclbj-6. t,eur Indore General had. 

Library, Inu,'re. 
12. Thl Cuns( ~ Law Times 

Ollice, CUltad<-2. 

[3. The New Book Depol, Con-
lUlughl Place, New Delhi. 

14· The New H('"k Depol. 79, 
The Mall, ~imla. 

15· The Centr~) l\'ews Agcnq, 
l3/9O, Conlllll1ght Circus, 
New Delhi. 

47. Laxmi Narain A!!guwol. 
30 . Charles Lambert & Co., J1oKpil~1 RoYci, AI/ra. 

101, Maharnl8 Gandhi 
Ruad, Orp. Cluck Tower, 4R. Law Book Co .. ~urU8t l'uT") 
Fert, Bombay. Marg, Allahahad. 

31. A. B. Wheeler & Co. (P) 49. D. H. Tarapore\'aln So Som 
Ltd., 15, Elgin Road, Co. Private LId., 210, Dr. 
Allahabad. NaOToji Road, Bomhay-I 

32. M. S. R. Munhy & Co., So. Chanderkant Chiman I al 
VisakhapatnBm. Vora, Gandhi Road, 

Ahmedabad. 16. Lok Mils!', iJistri.l Court 
Rood, Bhavnagar. 33· The Loyal Book Depot, 51. S. Krishnasw8rny & 

Chrupi Tank, Meerut. p O"r It I Ct>. 
Tri-t7. Re('ve~ & Co., 2\1, Park 

Street, Calcutta-I f. ~4· "' he Good 
B:mxia. 

Companion, 
18. The New Bo<'k Dcr"t, Modi 

N". 3, NagplIr. 35. llniversity Publishers, Rail-

" ep!,a II am, 
chinlpalli-J. 

~l. HydCT8bad Book Depot, 
Ahid Road, «(;un F()undry), 
lIyd~rftbad. ' 

1'1. The. Kilshmil Hook Shop, way Road, Jullundur City. 
R.csldenl·Y Road, Srillagar, 16. S d 53· M. Gulah Sinllh & Som 
Ka~hrnlT. . . tu en(8 StofC1;, RaghWl8th (P) Ltd., Prcu Area 

Bazar, Jammu-Tawi. MAthura Road, New Delhi: 



Agency Name and address 
~o. of the Agent. 

Agency Name and addrcs. 
No. of the Agent. 

Agency 
).lo. 

Name lind adorcas 
of the Agent. 

54 C. V. Venkatachala IYCf.6X. Oxford Hook & Srari"ner~ 81. Mittal & Co., 8S-C, New 
Nar Railway Station. Co., Scindia lIou~e, Con- Mlilldi. MUi:alflr Nagar 
Chalakudi. (S. I.) naught Place, New Delhi. (tr.r.). 

55. The Chindamharam Pro- (,9. Makkala I'uslaka I'rl'ss, Ba- 82. Firmn K. 1.. Mukhopad-
vision StllrcH, Chinllam- lamandira, GandhinHg:lI. yay, 6/1A, l3anchharam 
baram. l:Iangalore-y. Akrur Lane, Calculitll-12. 

56. K. M. t\gllrwal & S0I15, 70. Gandhi ~umriti Trust, 83. Frceland Publications (1') 
Ltd., II AII6, Lair-PI Railway Book Stall, lJdai- Bhavnagar. 

pur (Raja.than). Nagar, New Delhi. 

57· 
1 J. People's J;.1ok Hullk. 

The SwaJcsamitran Ltd., Oppo~itc la~anm"ban 84. Goel Tradecs. loa-C, 'e\\ 
Mount RUlld, Madra~-2. Pahu:f', My •• cr.I. Mandi, .\\u~dJar l' .~a, 

(U.l',). 
'18. The lrnperilll PUblishing 72. 'JAGRITI' 

Co., 3, Falz Bazar, Daryl- Rhagalpur-2 (Bihar). 85. Mehra Bruthe, .. , so-G, 
lIanJ, Delhi-b. Kalkaji, Nc\\ Dclhi-19. 

59. The High Commission of 73. 
ImliB Establishment Depn •• 
AWwl'ch, London, w.e -2. 

The New Book Company 
(1') Ltd., Kirub Mahal, 
188-90, Dr. Dadahhai 
Naoroj; Road. Bombuy. 

86. The Krishna Hook Depol. 
Publishers, Booksellers. 
Stalionen & ~ew. Agems. 
Main HlIzUI. PBthankol, 
(E P.) 6:>. Current Book Stoles, 

74. 7hc 'English Book Depot. Maruti Lane, Raghunath 
Dadall Street, BombaY-I. 

> 1. lnternational Consultants 

7R, Jhoke Road, Fero7.ep' rt 87. DhanwBl1IrB J\'kdical & l.n. 
Cann. Bo()\.c H"use. I ~22, 1.ljpt 

Rai M:1t Kt·t, f)elhi-6. 
75. Minervu Book Shop. Cj, Corporation, 4~C, Marred-

pally (Ellst), Secundern-
bad-(A.P.) 

Jm Bugh Murket, Ne" KK. The l:r i .. d I't <'k Aglla~, 
Dclhi-3. 4R, Amritk:aur Market, 

Pah,fa nj, New Delhi. 
62 K. G Aseervandam& Sonl. 76. reopk's Publiihin!! I-/"II'C, 

Cloughpct, P. O. Ongole, Rani Jhan~i Road, New 89. Pen,,,e', )I."ok HOU8l 
Guntur Distt. (Andhra). Delhi-I. Book Sellers & Nt'w~ A!!(n;h 

'Koppiklll R(lud, HUbli. 
i~. The New Ordcr Book Co .• 

Ellis BridlJe, Ahmedabad. 
Shri N. Chaoba Singh, 
Newspaper Agent. Ramlul 
Paul High School Annex!!. 
Imphal. Manlpur. 

90. R S. Jail' & Co., 71. 
Abupura. Muzaft'amagar 

'4. The Triveni Publisher', 
Masulipatnam. 

(M.P.). 

'5. Dcccan Book SlilIl, Fergu- 711. Minerva Book Shop, The 91. SWlldcshi VU5tll IllIlUldar, 
son College Rond. Mall, Simla-I. Booksellers, Jamnagar. 

06. 

PII0I111-4· 

79· 
Jayanll Book Depot, Chap-
parwala Kuan, Karol Ragh, 
New Delhi-S· 

Universal Book Comp:.I1Y, 92. Hhll~'ill1l L. Fannal.l'oolt-
20, Mahatma Gandhi Marg, stall Contractor, lUilwa, 
Allahubad. Junctiun, Rajkot . 

80. Madhya Pradesh Book 93. Sikh Publishing HOUle 
67. lIooklllnd, 663, Madar (illte, Centre, 41, Ahiliya Pura, (p) Ltd., 7-C, Connau!!" 

Ajmcr (aaiallhlUl). Indore City (MY.). Place. 'New Delhi. 
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